
 395  280  (Guzarat},
 1974.75

 {Shr  H  M  Patel]

 recommendations  was  that  you  would
 accumulate  funds  ove.  a  period  of
 good  years  and  had  some  time  elap-
 sed  between  the  acceptance  of  the  re-
 commendationg  and  the  arrival  ot
 scarcity  conditions,  the  State  would
 have  had  more  :esource,  to  meet  the
 situation  created  by  the  scarcity  con-

 ditions  This  snould  be  borne  in
 mind  When  your  own  oJicers  have
 also  accepted  that  tn  relieve  the  sc  ar-
 eity  conditions  substantially  mote
 sums  than  what  you  have  so  far  pro-
 vided  will  be  necessiry  why  are  }ud
 not  providing  more  money’

 SHRI  P  M  MEHTA  The  other
 day  I  had  sSugge»ed  tha  the  im-
 plementation  of  ai  unpotant  work
 wz  Bhavnagar—Taiapore  B  G
 Ruilway  ling  should  t+  taken  up  ‘The
 Government  of  Gujatat  had  assued
 to  make  good  the  detuit  it  an,  005
 curred  in  the  sixth  vear,  accoiding
 to  the  eritena  jaid  down  Furthe-
 more  they  have  assured  land  free  of
 cost  What  preve  rts  its  implemen-
 tation*

 SHRI  PRANAB  KUMAR  MUKH-
 ERJEE  All  these  pmnts  were  =  dis-
 cussed  on  the  Ito  In  order  to
 save  the  time  of  the  House  at  the  fag
 end  of  the  se  sion  I  did  not  touch
 those  points

 MR  CHAIRMAN  I  will  now  put
 the  demands  to  vxte

 The  question  75

 “That  the  respective  Supplemen-
 tary  sums  not  exreeding  the
 amount,  on  Revenue  Accounts
 and  Capstal  Aceo  ints  shown  in  the
 third  column  of  the  Order  Paper
 be  granted  to  ta*  President  out
 of  the  Consolidated  Funi  of  the
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 State  of  Gujarat  40  defray  the
 charges  which  will  coe  in  coihnse
 of  payment  during  the  jear  end~
 ing  the  3ls{  day  of  Mareh,  1975,
 in  respect  of  the  follawi  demands
 entered  in  the  noone  column
 ther  eof-—  »

 Demand  No  4  5  8  है  44  46
 50  5,  59  $6,  $9  Eo
 62  59;  79  74,  7  8S
 Ot,  94,  95,  Tuz  t09,

 aif  TR  25  Tt,  urd  146"
 The  motwn  wa,  adopted

 «
 73  hrs

 GUJARAT  APPROPRIATION  (NO
 5)  BILL*  974

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKIIER-
 JEE)  Siu  I  beg  to  move  fo.  leave
 tu  intioduce  a  Bull  to  authori  e  pav-
 ment  aNd  appropriation  of  ceitain
 ftuither  sums  trom  and  out  uf  the
 Consolidated  Fund  of  the  State  ot
 Gujarat  for  the  services  of  the  finan-
 cial  year  I974-75

 MR  CHAIRMAN  The  question  i5-

 ‘That  leave  be  gianted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  the
 financial  year  1974-75"

 The  motion  was  adopted

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE  I  introduce}  the  Bill

 I  beg  to  movet

 “That  the  Bull  to  authorise  pay-
 ment  and  appropriation  of  certam
 further  sums  from  and  out  of  the

 *Published  in  Gazette  of  Inda  Extraordinary,  Part  IL,  section  y
 dated  20-12-74

 +Introduced/Moved  with  the  recommendation  of  the  Prendent



 397  Gujarat  Appropriation  AGRAHAYANA  29,  i896  (SAKA)  DSG  Pondi-  398
 (No,  5)  Bill

 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  the
 financial  year  (1974-75,  be  taken
 into  consideration.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  authorise  puy-
 ment  and  appropriation  of  certuin
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  the
 financial  year  1974-75,  be  taken
 into  consideration  ”

 The  motion  was  adopted.

 MR,  CHAIRMAN:  We -  shall  take
 up  claises.  There  are  no  amend.
 ments  to  clauses  2  and  3  and  tu  the
 Schedule.

 The  question  is
 “That  clauses  2  and  3  and  the

 Schedule  stand  part  of  the  Bill”
 The  motion  was  adopted.

 Clauses  2  and  3  and  the  Schedule
 were  added  to  the  Bill.

 Clause  —  (Short  title)
 Amendment  Made:

 Page  i,  line  3,—
 for  “(No.  5)”  substitute  “ (No.

 4)"  qd)

 (Shri  Pranab  Kumar  Mukherjee)

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  i.  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  4  as  amended,  was  added
 to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Biti.

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed,”

 cherry)  1974-75

 MR.  CHAIRMAN:  The  question  ts:

 “That  the  Bill,  as  amended.  be
 passed.”

 The  motion  was  adopted.

 116  hrs.

 SUPPLEMENTARY  DEMANDS*  FOR
 GRANTS  (PONDICHERRY),

 1974-75,

 MR.  CHAIRMAN.  We  now  take
 up  Supplementary  Demands  for
 Grant,  (Pondicherry)

 Demanp  No.  4—ADMINISTRATION  of
 JUSTICE

 MR  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  §,12,000  on  Revenue
 Account  be  granted  to  the  Precf-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  975  in
 respect  of  ‘Administration  of  Jus-
 tice  vey

 Demanpn  No,  5—ELEcTIONS

 MR  CHAIRMAN:  Motioa  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  60.000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  In  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in
 respect  of  ‘Elections  va

 *

 *Moved  with  the  recommendation  of  the  President.


